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CENTRAL hDMINISTRmTIUE TRIBUNAL
PRINCIPAL BENCH

NLU DELHI

0.A.No.899/94

Neu Delhi, this the day of September, 1994,

HUN'BLE SHRI P .T . THIRUUENG ADhH nEnBER(A)

Shri Kishore Kumar
s/o 5hri Kanhiya Lai
r/o Qr.No,1078, BKS Marg,
Block No,30, Neu Delhi. ..Applicant

(By Advocate Shri B.Krishan)

U s.

1. Union of India, through:
secretary,
Deptt.of Urban Development
Govt.of India, Neu Delhi,

2. Direct or ,
Dte. of Estate, Nirman Bhauan,
Neu Delhi.

3. Union of India,
Ministry of f*|on-Convantional
Energy Sources, Block No.14,
CGu Complex, Lodi Roa'd,
Neu Delhi, ,,.Respond ant 3

(By advocate ahri fladhav Pakifear)

ORDER

[iHGN' 8LE SHRI P, T. THIRUWENGADan flEriBER(A)

Heard both the counsels. Shri B.Krisnan

learned counsel for the applicant produced a copy

of letter urittan by the flinister of Surface Transport

dated August 1993 and addressed to the ninisoer of

Sta"-e for Urban Development carrying an endorsenent

alleged to be under the signatures of the riinlster

P"-* '

of State for Urban Development. "Q This is.-ibeing

taken on record. £

2, The applicant's father uas working in the

office of CAG of India, Neu Delhi and retired on

29-2-1992. He uas in possession of government

accommodation (type 'C'). The applicant is working

as L.D.C. in the Hinistry of Non-Conventioral-Tnersy

Dources, C.G.O, Complex. It is admitted that t ha

applicant is eligible for ad hoc allotment on out

of turn basis suitable e at t he
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V' time u.f EBtiremeht 6f his father since he fulfils

the necessary conditions for such consideration^

The applicant had applied fof regularisation of

the type ' C house uhich aas earlier in the name

of his father. This O.rt. has been filed for a

direction for such regularisation. '

2. The Id. counsel for the applicant mentitnad =

that the case of the applicant had been sponsored

on a number of occasions by the Minister of wurf ice ,

Transport to the Minister of State Cor Urban Deudidpfnenti,

M photo copy of one such letter written by the Piniater ' ^

of State for Surface Transport in dugubt 159'

^ produced by the Id. counsel for the applicant -^utina

the hearing, though a copy was not attached to the
only a

application Jajroj^ itient ion'uas..made in the apf lication

in para 4.9 to the effect that there was a Intter

from the Minister of State of Surface Transport in

dugust 1993 to the Minister of State for Urban

Oewelopmartt recommending the case of the applicant

and the Urban Dev/elopment Minister had made an

endorsement on the letter "may be allowed to be

regularised." In the reply in para 4.9 ihe respondents.

have stated that the Hon'ble Minister for Urban

Oauelopment has nowhere noted on the letter received

by him that the applicant may be allowgd to retain

the afore-mentioned quarter. Even with regard to

the photo copy of the said endorsement dated 6-19-93

there was some doubt expressed by the rsspondenbs

with regard to the genuineness of the endorseriont,

It is not necessary for me to go into this aspect
in

since/the counter reply there is an annexure uhich is

a copy of the letter dated May 1994 from the Hon'ble

Minister of State for Urban Development to the

Minister for Surface Transport . It is admitted

by both parties that this is the latest lettuT and
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this letter reads as underi-

"This refers to your D. 0 , Mo.P'iS (sf T)/..j(>K/.
Res 7687/93 dated 1-12-1993 regarding

regularisation of Qr.No,1Q7B, o.i.oO,,

flarg in the name of Shri Kishor > Kumar ...

(son of Shri Kanhiya Lai) .

2. I have got the matter examined®

Shri Kishore Kumar uho joined the eari/icis

in the year 1 987 is not eligible for

type ' C accommodation and rBCul-:risatio'o

of type ' C quarter in his favour uiil

result in allotment of accommoddi. ion even

higher than his entitlement.

3. Presently, officials with more than / ,

30 years of service are being allotted

type 'C quarters and hence it uas not

^ found possifcle to regularise the type
' C quarter in occupation of \ he family ; ^

in favour of ahri Kishore Kuro'^ir ®
tj

j 4. It is, houever, informed that a

ground floor type ' B' quarter has bean

allotted to Shri Kishore Kumi:r on

regularisation, keeping in viou the •

medical requirements of the fcimxly.

5, I hope you uould appreciate the

difficulty explained above in reqularisinc ;

the type 'C quarter in occupoit ion of

the family."

3. The Id. counsel for the applicant arqued that

the endorsement dated 6-10-1993 by the Minister
i • ' :

1 incharge of accommodation should ha^e bean honoured.
1 ' . , ' .

I do not propose to go into this aspect since the

responddnts have denied such endorsement. Also even
r •, . ' : -
1 •' if such endorsement had been there on the covering
i
C , ;

[ letter, what uas the follou up action is not knuun.
j
I In any case there is a letter from the Minist ar

S incharge disallowing the claim,

}, • .
4. The other grounds namely that higher type

j . -,

i allotment could be made to the applicant as per

I provisions for relaxation in the rules, the case
»

i V- ,

I
(

! ^
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re-juiring sympathy^ in view of the medical grourds

and type 'B' accommodation being too small for the

family purpose are, not germane to this G.a.

5. In the reply affidavit, it has been stated

that a type ' B' accommodation had been repeatedly

allotted to the applicant who has not been accepting

the same. It has been added that the responcrdnts

are still willing to offer a Type ' B' quarter to

the applicant. The Id. counsel for the respcndent.s

stated across the bar that a type '8' accommudat ion

was allotted as late a^s on 25-8-1994.

6. In the circumstances, the O.A. is dismissed

being devoid of merits. No costs.

(P.T.THIRUyDlGaDA
Member (A)

I |-/i«


